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MINISTRY OF FINANCE

(Department of Revenue)

NOTITICATION

New Delhi, the 26th March, 20 I 3

GS.R. 191(E).-In exercise of die powers conferred by section 9A of the Narcoti c

Drugs and Psychotro-pic Substances Act, 1985 (61 of 1985), the Central Goyernment hereby
' makes the following Order, namely:-

' 1. Short title and commencement.- (l) This Order may be called the Narcotic Drugs and

Psychotropic Substances (Regulation of Contolled Substances) Order, 2013.

(2) It shall come into force on the date of its publication in the Official Gazette.

2, Detinitions.- (l) In this Order, unless the context otherwise requires, -(a) "Act" means the Narcotic Drugs ard Psychotropic Substances Act" l9S5 (61 of 1985);
(b) "Appendix" means the Appendix appended tq this Order;
(c) "Form" means a form annexed !o this Order;
(d) "Schedule" means the Schedules annexed to this Order. 

I

l. (2) Words and expressions used herein and not defined, but defined in the Act shall have theI same meaning as defined in the Aot.

3. Power to include Controlled Substance in Schedules.- The Cenfial Govemment may,
by notification in the Offrcial Gazette, include any controlled substance in one ot more
Schedules. 

I

4. Prohibition of mjnufncturg trade and oommeroe, possession and consumption of i
controlled substapce in 'Schedule.A'.- (l) No person shall manufacture, distribute, sell, 

"purchase, possess, store, or consume any confolled substance included in Schedule-A I -
without a unique registration number in Form-A issued by the Zonal Director of Narcotics :
Control Bur€au:

Provided that the requirement of regislration under this clause strall be complied within a
period of I 80 days of the coming into force of this Order:

Provided further that the Govemment or autonomous institutions, Schools or Colleges
or Univenities recognised by the Govemrnent registered Scientific Societies and Hospitals
using any contolled substance in Schedule-A for educational, scientific and analytical
puiposes are exempted from the registration.

(2) Every application for registration under sub-clause (l) shall be made in Form-B to the
Zonal Dlrector of Narcotics Contol Bureau having jurisdiction over tlrc area.

i

I
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(3) The Zonal Director of Nartotics Control Bureau shall issue a unique registration number
in Form-A or deny the registration within thirty working days from the aat! of receipt oi an
application in Form-B.

(c) t1 case the registration number is not issued within the stipulated time period or denied,
the Zonal Director ofNarcolics Control Burcau or any other oflicer authorised by him in this
regard shall inform the applicant the rcasons thereof.

(5) Every person who has been registered under sub-clause (l) shalt maintain daily accounts
in Form-c or Form-D, as the case may be and the records of the daily accounts sha be
preserved for a minimum period offive years from the date of last entrv.

(6) Every person who has been registered under sub-clause
Form-E or Form-F, as the case may be, to the concerned
Control Bureau having jurisdiction over the area.

(l) shall file quarterly return in
Zonal Director of the Narcotics

(7) The return ofevery quarter shall be filed before the rast day ofthe month fo owing that
quarter,

(8) Every person who has been registered under sub<lause (r) shalr immediatery report
regarding, any loss or disappearance of the controlled substance in Schedule-A to the
concemed Zonal Director ofNarcotics Control Bureau within whose area ofjurisdiction such

.loss or disappearance occurred and a copy of the report shalr also be endorsei to the Director'General, 
Narcotics Control Bureau, New Delhi .

Explanation.l .- For the purpose of this clause, the area ofjurisdiction of a Zonal Director of
Narcotics Contol Bureau shall be the area as specified in tlie Appendix.

lotanatiol ! - For the purpose of this clause, the expression "quarters" shal be January to
March, April to June, July to September and October to Decembei ofevery year.

5'_surrender of registration.- A holderofa registration number issued under sub-clause (l)
ofclause 4 may, if he so desires, surrender his iegistration by giving notice in writing to ;e
issuing authority and obtaining acknowledgement iherefor.

6. Disposal of stocks on surrender of registretion.- The stocks of controlled substancc in
Scledule-A as may be in the possession of a holder ofa registration number issued under
sub-clause (l) of clause 4, on the surrender of his registratioi, sha be disposed of in such
manner as may be specified by the issuing authority in this behalf.

7. Tratrsport of contmlled substance in schedule-A.- (l) No consignment of controlled
substance in Schedule-A shall be moved fiom one place to another placelwithin India, exoept
when it is accompanied by a consignment Note in Form-G.

(2) The consignment Note shal be prepared in tripricate and the original and duplioate copies
ofthe consignment Note shall be sent along with ihe consignment tJ the consignee, who shall
r.etuln the duplicate copy to the consignor for retention alfter endorsing on tt" originu -Jduplicate copies the particulars ofquantity received by him.

/7
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(3) In case of non-receipt ofduplicate copy by the consignor, duly endorsed by the consignee
acknowledging the receipt of the consignment of controlled substance, the consignor shall
report loss or disappearance ofthe consignment in the manner provided in sub-clause (8) of
clause 4 within forty-five days from the date ofdispatch ofthe consignment.

( ) In the case of any consignment of controlled substance in Sohedule-A is imported into
Indi4 such consignment from the port of entry to any warehouse or factory or business
establishment or premises of the importer or consumer, as the case may be, shall be
aocompanied by a Bill of Entry.

(5) The consignment Note or the Bill of Enty, as the case may be, shall be preserved for a
minimum period of five years by the consignor and the consignee or importer, as the case
may be.

(6) No transporter shall carry any consignment of controlled substance in Schedule-A
without a consignment Note or Bill of Entry.

(7) The transporter shall produce the consignment Note or Bill of Entry, as the case may be,
when required by an officer empowered under section 42 of the Act.

(8) (a) Whenever controlled substance in Schedule-A are transported by motorised tankers or
othorwise by packages, all the inlets and outlets ofsuch tankers or packages, as the oase may
be, shall be sealed with tamper-proof seals each of which shall have identifiable description
and such seal shall be affixed at the premises ofthe consignor and removed at the premises of
the consignee. I

(b) The description of tamper-proof seal affixed on such tankers or packages shall be entercd
on the consignment Note or Bill of Entry ofeach consignment.

(c) No person shall use or possess any tamper-proof seal which has identifiable description on
it identical to another tamper-proof seal.

(9) Whenever a consignment of controlled substanc€ in Schedule-A is transported from the
area which comes within the jurisdiction of a Zonal Director ofthe Narcotics Control Bureau
to an area which oomes within the jurisdiction of another Zonal Director of the Narcotics
Control Bureau, the consignor shall send a quarterly report to the latter Zonal Director in
Form-H.

Explanation.I .- For the purpose of this clauso, the expression "Bill of Entry" shall have the
same meaning as defined in the Customs Act, 1962 (52 of 1962).

Explamtion.2.- For the purpose of this clause, the jurisdiction of a Znnal Direclor of
Narcotics Control Bureau shall be the area as specified in the Appendix,

8. Selling of controlled substance in Schedule-A,- No person shall sell a controlled
substanoe in Schedule-A to a buyer who does not possess a valid registration number issued

under sub-clause (l) of clause 4:

Provided that a controlled substance may be sold to a buyer specified in second proviso to
sub-clause (1) ofclause 4 without a registration number.
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9' Destruction of controted substance in schedure-A.- (l) Any person intending todeshoy a controfled substance in Schedule-A snarr appiy rn Form{ to the concemed ZonalDirector ofthe Narcotics Control Bureau having jurirdiciion ove. tt e area.

(2) The Zonal Director ofthe Narcotics contror Bureau shalr, within a period ofthirty days ofth:.recgipt of an apprication in Form-I, appoint a committee-comprising a Gazetted officerof the Narcotics control Bureau, Superintendent or c"'n't a gxcise or itre 
"-;;;;;d ;;g"and an authorised representative ofthe_applicant ror rup"iuiring tr,e destruction of controlledsubstanc€ in Schedure-A and any such 

'iestruction 
stt'uii u" 

"u,,i.a "", 
*i,r,i" 

" 
p"ri"i 

"rthirty days from the appointment of the Committee.

E:p|"ry,!"r - For the purpose ofthis crause, the jurisdiction of a ZonarDirector of Narcotics. Control Bureau shall be the area as specifiea in the eplenJix.

l0' Export of controted substance in schedure''. - (l) No person shall export anycontrolred substance in Schodule-B except in accordance with the conditions of the NoObjection Certificate issued by the Narcotics Cornrnirrion"r.

(2) Anyone who intends to export a contro ed substance in schedule-B shalr apply to theNarcotics Commissioner in Form_J for a No Objection Certificate.

(3) The Narcotics commissioner shall issue or deny the No objection certificate within aperiod of twenty one working days fiom the date ofieceipt ofapilication -d i;;; th" N"objection certificate is not issued within the stipulated time peiiod or denied, tt, N..oti",
commissioner or any other offlcer authorised byhim in this rigard shalr inform the applicant
the reasons thereof.

(4) The No Objection Certificate for export issued by Narcotics Commissioner shall be valid
for a single consignment only.

(5) Every exporter shall submit the details and documents relating to the export, such as
invoice, cargo manifests, customs, lrarport and shipping documents relating to the export of
the controlled substancc in Schedule-B which shali lontain tne details suc[ as name of the
controlled substance, quantity, name and address ofthe consignee, exporter and the impo.te.,
to the Narcotics Commissioner within a period ofseven days of expori

11. rmport of contro ed substance in Schedure-c.- (1) No person shall import any
controlled substance in Schedule-c except in accordance with the conditions of th. No. Objeotion Certificate issued by the Narcotiis Commissioner.

(2) Anyone who intends to import a oontroled substance incruded in schedure-c shalr appry
to the Narcotics Commissioner in Form-K for a No Obiection Certificate.

(3) The Narcotics commissioner shall issue or deny the No objection certificate within
twenty one working days from the date ofreceipt ofapplication and in case the No objection
certificate is not issued within the stipula'ted time period or denied, the Narcotics
commissioner or any other oflicer authorised by him in this regards ,hu info.o, th"
applicant the reasons thereof.
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(4) The No Objection Certificate for import issued by the Narcotics Commissioner shall be
valid for a single consignment only.

(5) Every importer shall submit the details and documents relating to the import, such as
invoice, cargo manifests, customs, Fansport and shipping documents relating to th€ import of
the controlled substance in Schedule-C which shall contain the details such as name of the
controlled substance, quantity and the name and address of the consignee, exporter and the
importer, to the Narcotics Commissioner within a period of seven days of import.

12. Labeling of consignment for erport or impon.- 1i; every container or vessel
containing a controlled substance in a consignment for export or in a consignment which is '
imported shall be labeled prominently giving details of the name and quantity of the
controlled substance, name and address of the exporter and importer and the consignee ifany.

(2) The documents relating to the import or export of the controlled substance such as
invoice, cargo manifests, customs, transport and shipping documents shall contain the details
such as name of the controlled substance, quantity and t}te name and address of the
consigree, exporter and the importer and the documents shall be preserved for a minimum
period offive years.

13. Repeal and savings.- (l) The Narcotic Drugs and Psychotropic Substances (Regulation
ofControlled Substances) Order, 1993 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken or purported to have been
done or taken under the order repealed by sub-clause (l) shall, in so far as it is nor
inconsistent with the provisions of this order, be deemed to have been done or taken under
the conesponding provisions ofthis order.
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SCIIEDUI,E
[See cteuse 2 (d)l

SCHEDULE -A (Schedule-A substanc.es are those controlled substance whose manufacture,distribution, 
_sale, 

plrchase, possession, storage and consumption i, ,uUi.ct to 
"oifol, 

Ispecified in this Order.)
L Acetic anhydride
2. N-Acetylanthranilic acid
3. Anthranilic acid
4. Ephedrine and its salts
5. Pseudoephedrine and its salts

SCITEDULE-B (Schedule-B substances are those contro ed substanoe whose export fromIndia is subject to controls as specified in this Order.)l. Acetic anhydride
2. N- Acetylanthranilic acid
3. Anthranilic acid
4. Ephedrine, its salts and preparations thereof
5, Ergometrine and its salts
6. Ergotamine and its salts
7. Isosafrole
8. Lysergic acid and its salts
9. 3,4-methylenedioxyphenyl-2-propanone

.10. Methyl ethyl ketone
I l. Norephedrine (Phenylpropanolamine), its salts and preparations thereof
12. l -pheny | -2-propanone
13. Phenylacetic acid and its salts
14. Piperonal
I 5. Potassium permanganate
16. Pseudoephedrine, its salts and preparations thereof
17. Safrole and any essential oil containing 4% or more safrole

SCHEDULE -{ (Schedule-c substances are those controlled substanc€ whose import into
India is subject to contols as specified in this Order.)l. Acetic anhydride

2. N-Acetylanthranilic acid
3. Anthranilic acid
4. Ephedrine, its salts and preparations thereof
5. Ergometrine and its salts
6. Ergotamine and its salts
7. Isosafrole
8. Lysergic acid and its salts
9. 3,4-Methylenedioxyphenyl-2-propanone
10. Methyl ethyl ketone
I l. Norephedrine (Phenylpropanolamine), its salts and preparations thereof
I 2. I -phenyl-2-propanone
13. Phenylacetic acid and its salts
14. Piperonal
I 5. Potassium permanganate
16. Pseudoephedrine, its salts ar{preparations thereof
17. Safrole and any essential oil containing 4% or more safiole

tLL> +r/ 14^ 1.
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APPENDIX

Area ofjurisdiction of a Zonal Director ofNarcotics Control Bureau

SI. No. Area Area jurisdictional Zonal Director of
Narcotics Control Bureau

Delhi, National Capital Region
(NCR) and Haryana.

Zonal Director,
Narcotics Control Bureau,
Delhi Zonal Unit,
West Block No. l, Wing No. 7,
2no Floor, R.K. Puram, New Delhi - I 10066.
Fax No. 0l I -26181449

2. State of Rajasthan (excluding the
areas of the State included in
National Capital Region)

Zonal Director,
Narcotics Control Bureau,
Jodhpur Zonal Unit,
Sector - l8E, Chaupasini Housing Board,
Jodhpur, Rajasthan.
Fax No. 0291-2510092

J. States of Uttar Pradesh (excluding
the areas of the State included in
National Capital Region) and
Uttrakhand.

Zonal Director,
Narcotics Control Bureau,
8-912, Sector-A, CID Colony,
Mahanagar Lucknow, Uttar Pradesh.
Fax No. 0522-233941 I

4. States of West Bengal, Odisha,
Sikkim and Union tenitory of
Andaman and Nicobar islands.

Zonal Director,
Narcotics Control Bureau,
Eastem Zonal Unit. Kolkata.
42 Karaya Road, 3' Floor,
Kolkata, West Bengal - 700017.
Fax No. 033-22891957

5. States of Maharashtra and Goa. Zonal Director,
Narcotics Control Bureau,
Mumbai Zonal Unit,
3' Floor, Exchange Building, Sprott Road,
Ballard Estate,
l"!!rqai. Maharashtra - 400001 .

6. States of Kerala, Tamil Nadu and the
Union tenitories of Puducheny and
Lakshadweep.

Zonal Director,
Narcotics Control Bureau,
Chennai Zonal Unit,
C-3A, Rajaji Bhawan,
Besant Nagar, Chennai, Tamil Nadu - 600090.
Fax No. 044-24910937

States of Punjab, Himachal Pradesh
and the Union territory of
Chandigarh.

Zonal Director,
Narcotics Control Bureau,
Chandigarh Zonal Unit,
Electric Store Building,
Near Chitkara Int. School,
Sector -25(Wes), Chandigarh.
Fax No. 0172-2780108

i l'\t
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State of Jammu and Kashmir.

Narcotics_ConFol Bureau. Jammu Zonal Unit,
Chandan Vihar. H. No. | , Lane_ l,
Lower Roop Nagar, Muthi Camp, Jammu,
Jammu and Kashmir - 1g0005.
Fax No. 00191-2598029

State of Cujarat and the Union
territories of Daman and Diu and
Dadra and Nagar Haveli.

Narcotics Control Bureau,
Ahmedabad Zonal Unit.
2"d & 3'd Floor, Screen building,
Drive-in-Cinemq Drive-in-Road,
Thaltej, Ahmedabad, Gujarat _ 3g0 054.
Fax No. 079-27497330

States of Madhya pradesh and
Narcotics Control Bureau,
Indore Zonal Unit,
19/C/ AlSLICE-l, Scheme No. 78,
"Aranya", P.O.-Vijay Nagar,
Indore, Madhya pradesh - 452 010.
Fax No. 0731-2557701.

States of Bihar and Jharkhand_

Narcotics Control Bureau,
Patna Zonal Unit,
67, Kautilya Nagar,
Near VB College parna-14, Bihar.
Fax No. 0612-2296t 59.

States of Assam, Arunachal pradesh.
Meghalaya, MiToram, Nagaland,
Tripura and Manipur.

Zonal Director,
Narcotics Control Bureau.
Guwahati Zonal Unit,
House No. 25, S.K. Baruah Road,
lst byeJane, Dispur, Guwahati, Assam-7g1006.
Fax No. 0361-22293 75

States of Kamataka and Andtrra Zonal Director,
Narcotics Control Bureau,
Bangalore Zonal Unit,
7 /l&2, PriyankaYilas, Ramanna Garden
Kattigenahalli, Baglur Main Road,
Post - Air Force Station yelahanka.
Bangalore, Kamataka - 560063.
Fax No.080-28478316

'.'
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FORM-A

[See sub-clause (l) ofclasue 4]

Registration for manufacture / distribution / sale / purchase / possession / storage /
consumption of controlled substance in Schedule-A

Registration No

(Name and address)

whichever is not applicable)

( I ) Manufacture
(3) Sale
(5) Possession
(7) Consumption

Date of issue:

is hereby registered to (strikeout

following controlled substanc€ in Schedr.rle-A

Sl. No. Name ofcontrolled substance in Schedule-A Details of the premises

2. This registation is subject to the conditions stated below and to such other conditions
as may be specified in the order for the time being in force under the Narcotic Drugs and
Psychotropic Substances Ac! 1985 (61 of I 985).

Official Seal
Name in block letter

Conditions of registration
l. This registration is not transferable.
2. This registration shall be kept on the approved premises and shall be produced at the

request of an offrcer designated / authorised for the purpose by the authority issuing this
registration.

3' No controlled substance in Schedule-A, other than the substance for which this
registration has. been issued, shall be manufactured in the respective premises mentioned
herein.

4. The holder of this registration shall inform the authority issuing this registration in
writing in the event ofany change in the constitution ofthe person or the entity operating
under the registration. where any change in the constitution of the person or the entity
takes place the current registration shall be deemed to be valid for a maximum period of
three months from the date on which the change takes place, unless in the meantime, a
fiesh registration has been taken from the authority issuing this registration in the name of
the person or the entity with the changed constitution.

(2) Distribution
(4) Purchase
(6) Storage
(8) Others (Please specift)

S ignature

Designation
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(B)

EEt:]E

(l) Manufacture

(3) Sale

(5) Possession

(7)Consumption

(2) Dishibution

(4) Purchase

(6) Storage

(8) Others (Please specifu)

For Official Use only

Part-I

Form-B

[See sub_clause (2) of cla6ue 4f

Application for registration for manufacture / distribution / sale / purchase /possession / storage / consumption 
:|;1*"",* substance in Schidule_A.

(A) 
!a11,of 

tne controlled substance and its salts in Schedule-A for which registration is
applled lor:

l)

,l\

4)

5)

I

Purpose for which registration is applied for (please put { in appropriate box):

[]EEr
Part-tr

(A) Name of the Applicant :

(B) complete postal address with pIN Code / Telephone / Fax Number (with city code) /
e-mail ID:

lt"tz +(ry -1"
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(O Details of Permanent Account Number (PAN) :

2) Name of the applicant as appearing in PAN :

3) If PAN is not issued, whether applied for
(Copy ofproofto this effect may be given)

:Yes(Y)/No6N) [-_l

(D) Constitution ofthe business (Please put { in appropriate box)

Proprietorship Partnefship
Registered Company Unregistered Company
Trust Society
Others (Please specifu)

Note: In the case of a partnership firm, details of partnership / in the case of a registered /
unregistered Company, details of the Chairman / Managing Director / Director / Chief
Executive O{ficer / in the case of Society / Trust, Details ofthe Chairman / President

I and Members / Trustee / in case of others, details ofthe key personnel engaged in the
,i management of the business are to be provided in a separate sheet. Details should

include name / contact depils {complete postal address with PIN Code / Telephone /
Fax Number (with city code) / e-mail lD) / copy of photo identity card issued by a
Govemment Organisation / Election Commission / Details of conviction / pending
cases under the Narcotic Drugs and Psychotropic Substances Act, 1985.

(E) Complete postal address of business premises with PIN Code / Telephone / Fax
Number (with city code) / e-mail ID:

(F) Complete postal address of Head Offioe with PIN Code / Telephone / Fax Number
(with city code) / e-mail lD (ifdifferent from that given above):
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(G) Definite boundaries oftle business premises
(Description should correspond to the land revenue records)

I ) North

2) South

3) East

4) West

(r)

(H)" Details of property hording rights ofthe appricant with respect to the businesspremises for which registration is applied'fiiel;";;;r', rn appropriate box):

Name designation and address ofthe person signing this Application Form and oftheauthorised persons:

l) Person signing this Apptication Form:

Note: (l)Above details in respect ofall authorised persons shall be given in a
separate sheet.

(2) copy ofthe authorisation letter in respect ofalr persons sha, be attached

Ifowned whether

Contact numbers

Conviction rpending@
and Psychotropic Substances Act, 1985 (lfyes, detaiis
should be given in a separate sheet).

one copy or pnoro@
Uovemment Organisation / Election Commission to be
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Part-trfl

(A) Business transaction Numbers obtained from Govemment Agencies / Departnents:

Validity up to
Central excise resistration numbcr

Central sales tax number

State sales tax number

Sales tax registration number

Customs reeistration number

Directorate General of Foreign
Trade's Import Export Code Number
Regisfar of Companies CIN Number

Licence (s) issued under the Drugs and
Cosmetics Act, 1940
Others (please specifo)

DECLARATION

hereby declares that the information given in this
Application Form is true, correct and complete in every respect and that I am authorised to
sign on behalf ofthe applicant.

(Signature ofthe applicant / authorised person with stamp)

List of enclosures:
(l)
(2)

(3)

(4)

(5)
(6)
(7)

Notel
(l) Application Form should be signed on each page by the applicant / authorised person.
(2) Any information not available at the time of submitting this Application Form shall be

provided as and when available, even after the issue of registration.

Date:
Place -
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FORM.C
[See sub-clause (5) of ctasue 4l

Register of manufacture of controlled substances in Schedule_A

Regishation number issued under sub_clause (l ) ofclause 4:

Month: Narne of controlled substance:

Date Quantity
in hand at
the
beginning
ofthe day

Quantity of
the substance
manufactured

Details of quantity of controlled su6GE sfii-
out ofthe lactory

Serial
No.

Quantity
sent

5

To Whom seni-
(Registation number,
name and address of
the person and
location ofthe
premises to bd siven)

2 3 4

Totat quantity sent
out ofthe factory

Handling losses, if-
. any

Quantity in hand at
the close ofthe day

Initial ofthe
arrihnricpd -o*

7 8 9 l0

Note:

(l) I The quantity shall be indicated in kilograms.

@ This record shall be maintained on day-to_day basis and entries shall be madefor each dav the estabrishment opens foi work irrespective or *r,"ir,"i tii"i" i, iivtransaction or not and enhies shall be compreted fo'r each day before the ctose o'fthe day.and the person authorised to ruintuin t'" 
"."ounts 

shalr put his initiar afterthe entries. Each page ofthe register shall contain the running serial number.

(3) If more than one controlled substance is dealt with, separate register shall bemaintained for each ofsuch substances.

t2€"1 6fy'3-ll

:

I

,/,
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FORM-I)
ls". rob-"Effis; of clasue 4l

Register ofconsumption, sale, import or export of controlled substence in Schedule-a

Registration number issued under sub-clause (l) ofclause 4:

Month: Name of conholled substance :

\.

',

Handling loss, ifany Quantity in hand at the close ofday Initial of the
authorised person

,IJ l4 15

I

\

Note:
(l) The quantity shall be indicated in kilograms.
(2) This record shall be maintained on day-to-day basis and enhies shall be made for

each day the establishment opens for work irrespective of whether there is any
transaction or not and entries shall be completed for each day before the close of the
day and the person authorised to maintain the accounts shall put his initial after the
enfies. Each page ofthe register shall contain the running seriai number.(3) If more than one controlled substance is dealt with, separate register shall be
maintained for each of such substances.

(4) In case of import / export, in place of registration number, number and dare of the No
Objeotion Certificate issued by the Narcotics Commissioner shall be indicated.(5) Skike out whichever is not applioable.

'/t 
'

Date: Quantity in
hand at the
beginning of
the day

Details ofquantity ofthe substance received / imported
sl.
No.

Quantlty From whom
received

@egistration
number,
name and
address ofthe
person to be
given)

Consignment
Note/Bill of
Entry No.

I 2 3 + 5 6l

Details of quantity of the substance 4isnibuted/sold/exported /conJumed
SI.
No.

Quantrfy To whom sold / sent
(Regishation number, name
and address of the person
and location of the
premises to be given)

Consignment
Note / lssue Slip
No.

Consumed Purpose for
consumphon

7 8 9 l0 l2



qr(d TN TFFH

F'ORM.E

[Sbe sub_clause (6) of clasue 4]

Quarterly return of manufacture of controlled substance in Schedule.A
Return for the quarter ending on.

Registration number issued under sub_clause (l) ofclause 4

Name of the manufacturer

Address

Name of the controlled substance

Opening balance ofthe controlled substance at the beginning ofthe quarter

Details of manufacture and sale

I.

2.

3.

4.

5.

6.

To whom sota lnegi.t"ation
Number, Name and address
of the person and location of
the premises)

7.
E.

9.

Closing balance at the end ofthe quaner
Whetlrer tle retum is filed within ihe due date: yes / No

iiiffifrnfm:led within the due aate, speciry aetaits of the fine paid for delay

;:#tl""t"t" 
*" information given betow is conect and the relevanr records are available

Date . -... ..... ... .... .. ..

Note:

Signature:
Name:
Designation:

(l) The quantity should be indicated in kilograms.
(2) For each controlled substance, separate retum shall be sent.(3) This retum is to be sent to the concemed Zonar Director ofthe Narcotics control Bureau.(4) In case of import / exporl i" il"; ;,;g#;t#;;; number and date of the Noobjeaion certificate isiued by the Narc"o'-", i"..rrr."?'shalr be indicated.

I
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FORM-F
[See sub_claus0 (6) of clasue 4]

Quarterly return of receipt, import, sale, consumption or export ofcontrolled substance

Retum for the quarkr ending on

1. Registration number issued under sub-olause( I ) ofclause 4
2. Name of the seller, distributor, exporter, importer or consumer
3. Address
4. Name of the conholled substance
5. Opening balance ofthe controlled substance at the beginning ofthe quarter
6. Details of quantity received and sold, consumed or exported

Sale, Consumptiotr or exDort
Drle To whom sent

(Name and address of the
Denon)

Consignment Note
No.

Quantity sold /
consumcd /
exported

Total

7. Closing balanoe at the end ofthe quarter
8. Whether the return is filed within the due date: Yes / No

Certified that the information given above is correct and the relcvant records are available
with me/us.

Signature: l

, Name: )

Designation: ,1.
Date...............

Note: '

(1) The quantity should be indicated in kilograms.
(2) For each controlled substance, separate return shall be sint.
(3) Srike out whichever is not applicable.
(4) In case of import / export, number and date ofthe No Objection Certificate issued by the Narcotics

Commissioner shall be indicated under t}te column irnported from whom /to whom sent.
(5) This return is to be sent to the concemed Zonal Director ofthe Narcotics control Bureau.

41

Receipt / Import
Date Received / imported from

whom
(Name and address of the
pensonl

Consignment Note
No. / Bill of Entry
No

Quantity received /
imported

Total
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F'ORM.G
lSee sub-clause (1) of clasue 7l

Consigtrment Note
(To accompany a consignment ofcontrolled substance)

Sl. No. Date and ume of-ispaGf,iiiie consignment

L

2.

'l

5.

Registration NumU".

Name and address ofthe consignor :

Name and address ofthe consignee :

Registration number ofthe consignee issued under sub_clause (l) ofclause 4:

Description and quantity ofthe consignment :_

Particulars of cont"oil@
Quantity (in KilogramJ

Mode oftransport (Farticulars,ofthe-transporter, registration number ofthe vehicle,R.R. / L. R. if the Transport is by Railway or Gooar'i.unrp-ort, if "yl.
Th^e total number,of 

lelnqer;nroof .seals affixed on motorised tankers / otherpacrages and each oftheir descriotion

Signature ofthe consignor with date

Date and time of receipt by the consignee and his remarks 
(Name in capital letters)

Signature of the consisnee
(Name in capital leriers)

7.

Note :

( I ) The consignment Note shourd be serially numbered on annual basis.(2) The consignor shourd record a certiftcate on ;; ;;.r pug"'or each book containingconsignment Notes indicating the nu,nu"r orpu!"..onoi""a in the consignment Note-Book.(3) The books containing consignment Noter;;;;"";";;;;i under use shall be produced to theauthorised officer vrhenever called upon.

6rf rc-/2t262
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FORM-H

[See sub-clause (9) of clasue 7l

Quarterly report on transport of controlled substance to a consignee outside the zone of a
consignor

Retum for the quarter ending on

l. Registration Number ofthe consignor issued under subrctause (l) ofclause 4:

2. ^ Name of the consignor :

3. Address :

4. Name ofthe controlled substance :

5. Details ofthe consignments sent to the area ofjurisdiction ofthe Zonal Director, Narcotics
Contol Bureau to whom the report is sent.

sI.
No.

Dated on
which
senl

Quantity To whom sent
(indicate registration number
issued under sub-clause (l) of
clause 4, name and address)

Consignment
Note No.

Mode of
transport

Signature:
Name in block letter:

Designation:
Date

[PARr II*-SEC. 3(i)]

Note:

(l)
(2)

The quantity shall be indicated in kilograms
For each controlled substance a separate retum shall be sent.

:
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FORM-I .)

[See sub-clause (l) of clasue 9]

i ' Application for destruction ofControlled Substance in Schedule _ A

Registration NumUer issued un-ddiuU-ctause $-
ofclause 4

z. Name and address of theipiii-cant

'). Name of the conholtediuEGG

Quantity of controlled subsanoe to bilesGyed

). Type of packing ana numGiof pacEges

6. Place of storage of the cont-lled substarrcelf
different fiom Sr. No.2 above

7.

;
Keasons why such destruction is required

Mqnnar and place where the controued substance
is propt -... -.-"- Cestroyed.

9. Whether the quantity of contr-lled substance is
appearing in Form 2 or 3 Register, ifyes enclose
copy ofthe relevant page ofthe register.

10. Whether the quantity ofcontrolled substance is
appearing in the retums filed, ifyes enclose copy
ofthe last return filed.

Note:

Signature:
Name:
Designation

. (1) The quantity shall be indicated in kilograms.
(2) For destruction ofeach controlled substance in Schedule-A, separat€ application shall b€. sent.

(3) This application is to be sent to the concemed Zonal Director of the Narcotics Control
Bureau.

Date:
Place:
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FOR]VI-J

[See sub-clause (2) of clasue l0l
Application form for crport of controltcd substatrcc in Schcdulc-B

L Exporr€r (narnq addr6s, t€lephone ard fsx numb€r):

Drug/ Trade Licenc€ number: -
3. Cenual Excise regisFation number and issuing euthorityi

2. NOC Nunber:

Date of issue:

Placa of is$e
'Valid upto:

(To be lllw up bf.C.dtal Baftaa otNaratlcs)

4.Irnportar (name and address)

Licenc€ or regijtaation number '

5. Issuing aulhority (mmg addr€ss and tclo-facsimile numbe.s) :

Narcotics Commissioner of India,
Cenhal Bureau ofNarmtics, Miltiscy ofFinanoe,
19, The Mall, Momr, Gwalior, Madhya Pradesh-47,1006
INDIA
Tel. No. : 9l-751-2368121 nd236899612368991

Fax No. : 9l -751-2368111t236857't

Websiter http://cin-nic.in, htps://cbnonline.gov.rn

Eirhail: narcon@3anchamet. iq narcommr@cbn. nrc. rD

6. Other ope-rator/ag€nt (name and address) 7a. Import Certificakr' NOC No. :

7b. Issuing authority (name ord address)

Tel€phone No. :

8. Ultimate ConsigEe (in cas€ of re-sale) (name and sddress) : 9. Point of c-{it frorn India ,f t 

'tf1qfode 
of

I trlnspoft:

ll. Point of entry into impo.ting
coutrtsy:

12. Rou@ :

13. Full oama of substances to be
opon4{l:

QurnIty Weight/
Volurnc p€t

unit

14. HS rumber 15. cAs
nutnb€r

16. Nct *eight
of conlrol'ed
substance :

(ln Kilognms)

0)

Numbcr of packetYcanorE :

Wdghwolune of each pack tcjrton

cost perunit/kg: InRs.... .................. Inus$ ................... ...

Totalcost : ln Rs. ...........-...-.......... In us l ..................,..

17. %of mixture :

18. lnvoice numb€r:



. qFr 
-sFs 3(Dl qRil fl {niq:r :

List of documents to be submitted alons with apolication form

(i) copy of the registration under sub-clause (l) of ctause 4 of this order if the controlled
substance is also in Schedule-A

(ii) Purchase order placed by the buyer / agent for the proposed export;
(iii)original import certificate issued by the competent authority of the importing country

(wherever applicable);
r.^

1262 6//rs-/ 3

BACKGROUND INFORMA
(Ihe questions below arc inlormalion abou,
deat erpeditioustv with ,his aDDtication ,"',:,yf:::.Y.:i;"-::::Yl ': T:i': 'h" 

c:!ttd! Bureau of Narcotics to
,o a delay in the issuz

20. Ftas your clmpany b€en authorised Drcviousli Uy ,i" C*rA S"; oiiio"oiio ,o 
"*pon 

,r,"cbemical(s)? lf so. please provide rcferences aDa a"rc, fo. fus i"d.[

l?l
21. ts the consignee a n"* "*,".* i"it i. "i"ilJ il;;;;;; ;;;;; *r"ii,i, l"r,n*"r
- To whar use will th€ *"*ta" * f"ii

22. Wns.rie order made dircctly or rhrough a brot".l f i,f,."gf, L""f*, pl"^. p-riAf 
"*,. alO

23 . a) Whd is rhe meas 
"rp"y."J 

i"i ta. tran*"t;;i " " - - "
b) Name and address ofDavee
c) Name and address of ilkerirh;;ilrcmir th;;avGr 

- 
-

d) N.me ard address of the bank in Mich lhe payrirent *ftGrecei".O 

-

24. Please give details of customer,s inshuctions fixlacf<aiug anj iab"ii,ig-;f6rlgn."n ,

.26. Has_autorisation ror,h; i"po;il;;;;;iltii;;;;i;;;'uuti;;,ii. oi',r," i,np.ning
country?
As evidedce pleas€ attach original copieE ofimport authorisrtioo NOC and any other relevant
documentation-
27. Ar€ you a m&rutircturer exporter? Ifso, from wfietE you proqrre the raw materiatfinished
product? Name atd ad&€s ofsupplier/maufaoture, along with the quantity ard price thereof Copy
ofthe &ug lic€nc€ ofth€ srpplier of thc mw md€rial, wtrerever appticalte.
28. A'! you a trader export€r? Ifso, tom wherc you procure the controlled sub6t nce(s)? Name alrd

25. Is tlrc consignmenr d"r,r.J r"', l. *iii ii"#;;il;;# ;;;;, ;;; il;;;;;warchouse? Ifso please provide details :

adirEss ofsupplier/m@ufacturer along with the quantity and pric€ thereof, Copy ofthe dtug licence
ofthe supplier/ manufacluer ofthe controlled srbstsrc€ts) wfre-""' -^lt".irl
29. Declamtion by applicam:

I confirm drat, to (he best ofmy belief, all the informdion provided in this applicarion ls true.
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fiv)In 9a19 the exporter is manufact,rer, copy of valid drug manufacturing licence along
with list of products as approved by the state Drug con-trol Authority, if the controllei

. . substance intended to be exported falls under the catigory ofdrugs;
(v) In_case the exporter is trader, copy of valid ricence to sell, stoc[ or exhibit (or offer) for

sale and distribution of drugs issued by state Drug controi Authority. ,lrro 
" "opj 

li trr"
drug. Iicence of the supprier/ manufacturer ofihe controlled su6stance(s), i""rr*.""i
applicable.

(vi)Intended end-use declaration from the importer/ ultimate consignee.

List of additional documents to be submitted'by lirst tim€ exporter of controlled
substances
(a) complete postal address and telephone, fax no. of various factories of the company

manufacturing controlled substances including Jurisdictional Central Excise division ani
central Excise commissionerate and Zonal office of Narcotics control B*eau in ,"rpe"i
offactories.

(b) List of controlled substances being manufactured by the company and details of
controlled substances by the company in the last three calendar yeari (ist January to 3lst
December).

(c) Details of exporvimport of colrolred substances by the company during the last three
calendar years ( I st January to 3 I st Decemb€r).

(d) Name, address, telephone Nos. and Fax No. of the chairman, Managing Director and
_ . other Directors, proprietor/ partners, in charge ofproduction and finance.
(e) Sales Ta, VAT Registration No.,.Cenfial Exoisi Registration No. and Company,s pAN

No., Import-Export code, Certifrcate 
- 
of incorpo-ration of company Aong witfr

memorandum and article of association_ ofcompanyi parfirership deed iett"rt"a ."lpi., 
"ithese documents shall also be submitted.)

(f) Name of concemed Jurisdictional commissionerate of customs and centmr Excise.(g) Financial^statement ofCompany/ firm for last three years.
(h) Profile ofdte company.
(i) Details of two authorised signatories. of the company/firm along with their specimensignature of the authorised signatories auty autiroriseJ by the Board of DirectorvProprietor/ Partner ofthe company/ firm.
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FORM.K
[See sub-clause (2) ofctasue lll /

Application form for import of cotrtrollcd substrnce in Schcdulc-C

-I

naz ez/rz'tt7

L Irnpoftr (namg address, tclephone and fax numb€r):

Drug/ Tmde Licenc€ numb€r:

Centnl Excise registration numb€r and issuing authority:

2. NOC Numb€r:

Date ofissuel

Plac€ of issne

Valid upto:

(To be N.d up b! Cztrtttl Burdou of Nercoti.')

3.€xpe.ted date of disFtch:

4.Exporter (name and address)

Licenc€ or registmtion nuhber:

5. Issuing authority (nsmg addrcss snd tel€facsjmilc numbers) :

Narcotics Comftissioner of India,
CentEl Busau ofNarotics, Ministry ofFhance,
19, The Mall, Mor.r, Gr"lior, Madhye Pradesh-474 006
INDIA
Tel. No. : 9 I -7 5 1 -2368 1 2 I and 22368996/2 366997

Fax No. : 9 1 -75 1 -2368 1 1 1 2368577
We bsi te : htt p : //c b n.n i c. ih, hrps : //cbnonline. gov. in
E i na i I : narc o n@/t anc ha m e t. i n, nar co n nr @c bn. rri.. i tr

6. Other opcrqtor/agcnt (neme ard addre{s) 7a, DruS Controllcr's recommmdation:

7b. Issuing authority (nam€ dnd addr€ss) :

Telephone No.:
Fax number:

8. Ultimate Consignee (in case of lp-sale) (name and address): q. Point ofentry in Indra I0. Mode of
Tmns?ortl

I L Point of€xit ftom cxportin8 countryi 12. RouE:

13. Full nameofsubstances to be importadl Quantity Weigh/

unil

14. HS
numD€r:

15. cAs
numbcr:

16. Net
weight of
controlled
substancel

(lr
Kilograrns)

0)

Number of packetvcartons :.

Weight^/ol ume of each packet/carion:

Cosi p€. uoiy'kg : In Rr. ......-. ..... ........... In US $

'lotal cost ln Rs. ........ ... . ... . l" Ui $

I 7. 7o ot mixbrre :

18. InYoic€ oumber:

,/

/
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- 

%

BACKGROTJND INX'ORMATION TO BE SUBMITTf,,D BY IMPORTERS
(The questions bebw arc informalion aboul transactbn oad are intendad to assitr the Centrdl htreau ofNarcotics to

,deat etpeditioustyutith this awticatton. Failure to provide full answers mry lead to a delay in the
issue ofthe author isation)
19. Is the imlort Sr the purpose ofexport/rcsale in India? Ifso pleas€ provide dorails.

20. Has your compaly import€d these chemical(s) previously? Ifso, please provide rcercnces, dates
aqd cost ofimport consignment wis€ for last 3 yeors.

(2)................................
(3)......................,.......... .. ......................:.......................................
21. Purpose of importdior oftle ch€Nnical. Are you a manufactuer or tsader, please indicate.

a) Iftnder, to \rfiom the consignrncot will ultimalcly go. Nalne ond address ofthe ultimdc user,
sale pric€ and purpose of purchar by him.

b) Ifmanufacnler, how mudr finished product will be obtained from imported chemical (input.
outsut ratio)? rffhat is tho s€lling price of fuished pFduet

To wfrat use *ill the clemicals be put?

22. Was the ordfr'finde dir€dly or drough a bloke!? Ifthrough bioker pleese pmvide name ad
addr€ss and guantum ofcoasideruion paid to him :

23. a) What is the mems ofpayment for thc transaction?

24. Wherher youluve procured rhis chemiJ fim i"rn.Jil rri.J i*iriri" a yed.). Ifso detaits
thercofiacludiag mrrF and addr€ss ofsupplicrs (quantity wise and purchase pric€).

25. Fumish the details oftotsi quartity dtemical proculEd and consumedresold/ processing loss (if
any) for the lrst thEe yeas

26. Has specific licellce for the pmposed import been ottained tom the Drug Cootroller Authorities
of State/Count'y?
As evidcncc plcase auaclr original copies of licence ofDrug Cmtroller and dher relevam
documentation.

YES/NO

YES^.IO

YES/NO

YES/NO

YESNO

27. D€claration by apf ican:
I confirm that io 6e best ofmy b€lief, all rhe inbrmaion provided in this applicdion is tsue.

Signature | .. .::...... .. .....:........ ...... ............... ... Position jn company/firm :

|'

i

List of documents to be submitted along with the application

(i) copy of the regishation under sub-clause( I ) of clause 4 of this onder if the controlled
substanc€ is also in Schedule-A

(ii) Copy ofageemeni/contract/purchase order confirmation with the overseas seller
(iii)Licence to import drugs for the purpose of examination, test or analysis (Form ll ofthe

Drugs and cosmetic Rules 1945) issued by Drug controller General (India) if the import
is meant for test and analysis.

(iv)Licence. to import drugs (Form 10 of Drug and cosmetic Rutes 1945) issued by Drug
controller Geneal (India) if the import is meant for trading or used for manufacturing
formulation.



\,
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(v).Disposaldetailsinrespectofcontro[ledsubstancesimportedearlier;
(yi)In oase of manufacturer,_ copy of valid drug manufacturing licence along with list of ,

products as approved by the state Drug condor Authority, w-herever applica;le.
(vii)..; 

T case of trader,.copy ofvarid licence to sell, stock or exhbit 1oi otre4 for sale.and
drstrbution ordrugs issued by state Drug control Authority, wherever applicable. 

.

List of additional documents to be subnitted by tirst tinre importer of controlled
substances
(a) complete postal address and telephone, fax no. of various factories of the comoany

manufacturing controlled substances including Jurisdictional Central Excise divislon aria
central Excise commissionerate and Zonal office of Narcotics control Bureau in respe"i
of factories.

(b) List of controlled substances being manufactured by the company and details of
controlled substances by the company in the last three calendar yeari ( I st January to 3 I st
December).

(c) Details of export/import of controlled substances by the company during the last three
calendar years ( I st January to 3 I st December) .

(d) Name, address, telephone Nos. and Fax No. of the Chairman, Managing Director and
other-Directors, proprietor/ partners, in charge ofproduction and financel - '

(e) sales Tax/ VAT Registration No., central Excise Registration No. and company's pAN
No., Import-Export code, Certificate of incorporation of company atong with
memorandum and article of association of company/ partnership aeed (Attested co-pies or
these documents shall also be submitted.)

(f) Name of concemed Jurisdictional commissionerate of Customs and central Excise.
(g) Financial statement ofcompany/ firm for las 3 years.
(h) Profile ofthe company.
(i) Details of two authorised signatories of the company/firm along with their specimen

signature of the authorised signatories duly authorised by thJ Board of Directors/
Proprietor/ Partner ofthe company/ firm.

j
[F. No. N/l 1 0 1 2/3/20 I 0-NC-rI]
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